" subseribe to this view earlier,
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MR. SPEAKER: Dont record.

PROF. SAMAR GUHA: In Part 1I
Bulletin, it is stated that he wag ar-
rested and released.

MR. SPEAKER: | am going to allow
kim an opportunity to make a state-
ment this afternoon itself. I am going
through his statement.

PROF. SAMAR GUHA: How could
the officer record it and circulate it?

MR. SPEAKER: The Government of
Bihar had sent a communication to
say that he had been arrested and re-
leased. The District  Superintendent
of Police has sent me a communica-
tion to say that he had been arrested
and released. Yet I am giving the
Member an opportunity to make a
statement.

SHRI VASANT SATHE (Akola): I
also.

MR. SPEAKER: You also, when you
~omply wth the rules.

bHRI VASANT SATHE: I have done

MR. SPEAKER: I will go through
the matter.

SHRI SHYAMNANDAN MISHRA:
1 agree that conditions had to be
treated for the effective functioning
of the institution of the Leader of the
Upposition. 1 have absolutely no
doubt about it. In fact it was my
{riends 'on the other side who did not
So far
as cur Party is concerned, our party is
!»lly in favour of ereating conditions
for the effedtive functioning of this
institution. .

The charge of discrimintion related
to another case. The hon. Member
Mr. Atali Bibarl Vajpayee was allowed
{o makeé g statement-when an incident
Occurreq inwolving  him without re~
quirkig him to submit g written state~
ment ty the Chalr during ‘the last ses-
sion but whed an incident hag occur- -
ted in‘wyddelrin ofdinary Mémber; a:
brivaté : Mawibér I¥ involved, vou sre

o on gy

(Harijang in Bihar (CAq

not allowing him an opportunity, That
the charge of discrimination to which
the Chair has to address itself.

MR. SPEAKER: I shall look into it.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ATROCITIES BY LANDLORDS ON
HARIIANS 1IN BAJITPUR (BIHAR).

SHRI JANARDHANA POOJARY
(Mangalore): I cali the attention of the
hoa. Minister of Home Affairs to the
f~llowing matter of urgent public im.
portance and request that he may
make a statement thereon:

“Reported atrocities by landlords
on Harijan families in Bajitpur, Die-
trict Begusarai (Bihar) on 15
November, 1978."

“HE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): Sir, the Govern-
ment deplore the unfortunate incident
in village Bajitpur, District Begusarai
(Bihar) on the 15th November, 1978.

According to the report received
from the Government of Bihar, about
300/400 musclemen o¢ Shri Durgapra~
sad Singh, ex-landlorq of the Village
raided the village Bajitpur and dama-
ged over 62 houses and looted belong-
ings of the villagers. They assualted a
number of villagers .and one person,
Shri Jugeshwar Sao was killed. They
are reported to have taken away about
40¢ heads of cattle of villagers and
damaged their crops. It is reported
that the target of the aftack was the
house of Shri Ramjiwan Thakur, Sar-
pafich of the village. The miscreants
looted his property and damaged his
house. The looted property was also
carried away by them on fractor.

The ex-landlord of the village, it is
reported, has lodged a complaint with
the police on the 15th morning that a
mob had burnt his kacheri in the wil-
lage: The. same .day .the village ‘wat
attacked by, bis musclemen. Thé police
reached the village ouythe. 16th. The
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village is reported to be at a distance
of about 20 kms from the police station.
The Dt. Magistrate and the Supdt. of
Police received the information on the
17th and they visited the village on
the 18th.

The village is inhabited mostly by
backward caste people, about 90 per
cent backward castes and about 10 per
cent scheduled castes. The houses
were damaged irrespective of any caste
cunsideration. One woman belonging
to backward caste is reported to have
ieen molested and two Harijan women
«wlleged to have been raped.

Cases have been instituted under
varfoug sections of the IP.C. for
murder, dacoity, rape etc. 48 persons
are named in the F.LR. of them, 14
have been arrested and 20 surrendered
in the court. The ex-landlord is re-
ported to be absconding, and proceed-
ings under Sec. 87 and 88 of the Cr.P.C.
nave been initiated against him for
attachment of his properties etc. The
Commissioner and the District Magis~
trate are reported to be camping in
the village. Their report is awaited
by the &tfate Government. The State
Government will fix up the responsi.
bility for dereliction of guty, if any,
by any official on receipt of this re.
port,

The District Mugistrate has already
distributed relief on the gpot to the
victims, pboth in cash and in kind.

Government are deeply ~ concerned
over this incident. Government is in
constant touch with the State Govern-
ment, so that the oﬂenqlen are brought
to hook ang the affected people get all
essistance for rehabilitation without

celay.

SHRI JANARDHANA POOJARY:
Sir, it {8 a slur on the image of the
country. In fact, our Prime Minister,
who is the preunt Home Minister, i

a tollower of Glabdhifl, whio said thet
thhhnrlymo!mhemmtrylnm
chififfén of God. THE Bérijan com:
mithity cobstitité oldidixth of the
nopulation of this country, Since my
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harijan brothers of Parliament, includ-
ing the champion leader, Babu Jag-
jivan Ram, are present here, I am
bringing to the notice of the harijan
Members of this august House and
also through this House, to the harijan
community of this country what is
happening in the country. The hari-
jans are oppressed, their women folk
raped, their houses ransacked and then
set on fire. Yet you are all sleeping
today. I have seen in the House today
that for many Members certain other
events are more important than this
incident, which has shocked the con-
science of all of us. It has been ad-
mitfed by the hon. Home Minister that
a number of women were raped, they
were subjected to molestation and they
were also criminally assaulted. Now I
am asking the hon. Members of this
House, and also the harijans of this
country, why are you sleeping today?
Why are you not rising against these
atrocities?

MR. SPEAKER: Mr. Poojary, you
can only ask a question of the Minis-
ter. You cannot incite people. I can-
not allow incitement of the people.

SHRI JANARDHANA POOJARY:
Now what is the police action which
has been taken? 1If you kindly go
through para 8 of the statement, you
will find that the police went to the
place of the occurrence only on the
16th, even though the incident had
taken place on the 15th November, It
is very clear that though the com-
plaint was lodged, police have gone
there late. It is clearly reported, and
it is confirmed by the SP, ghri Varma;
80, there was connivance of the police
with the ex.landlord and his 400 mus-
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18th November, after two days, which
means he also delayed his visit. It in-
dicates that there is connivance of the
oplice Department with the ex-land-
ord and his feudal followers. On the
|8th, when the SP went there, he saw
i) these things and he confirmed the
reports which appeared in the Times
of India and other papers.

Because of these incidents there I8
ear in the minds of people belong-
ng to the weaker sections. Why is it
‘hat these incidents are not stopped in
ime? Why is it that the Government
tave not taken any action against
‘hese people?

Sir. 1 recall your statement, which
sopeared  in the papers and with
which 1 agree, that political freedom
n this country without any economic
progress, without, any economic deve-
opment has ho meaning at all. What
= the crime of these harijans?.

MR. SPEAKER: Please come to the
cuestion.

SHRI JANARDHANA POOJARY:
What are the harijans doing? They are
crying for a small hut and a small
viece of land, which was given by the
previous Government, for the honour
of their woman folk and innocent
children, who are being mercilessly
beaten and tortured and humiliated.
There is no body to wipe out their
tears. You have to give me some more
time.

MR. SPEAKER: No, please come to
the question.

SHRI JANARDHANA POOJARY:
After the advent of the Janata Party
tule, 14,729 atrocities have been com-
mitteq within a short period of one
vear, apd 174 people were Rilled in
UP. itselt. 8o, my subinission would
te that the Janata Govérnment his
Shattered the good will and the confi-
dence bestowed on it by the poor peo-
De of this country. In thé wordd of
Charsn Bisgh, this Govertument iy not
ging 1 do waything. This is e point
' be noted stie that if the Goverd.
ment i3 not going to give khy Prodie-

AGRAHAYANA 8, 1900 (SAKA)

Harijans ‘n 214
Bihar (CA)

tion to the weaker gections of the peo-
ple, if they are not going to wipe out
the tears of these poor people of this
country. ..

MR. SPEAKER: You cannot go on
like this, Please come to the ques-
tion.

SHRI JANARDHANA POOJARY:
This Government is indifferent to the
atrocities commitied on the Harijans,
minorities and weaker sections of the
people. This Government is not in a
position to give anything to the poor
people, they are not in a position to
protect them, to give them shelter.

MR. SPEAKER: What is your ques-
ticn? I am not allowing you any fur-
ther.

SHRI JANARDHANA POOJARY:
Charan Singh has clearly stated that
they are a pack of impotents.

MR. SPEAKER: That means you
have no question. I am notf allowing.
anything further.

SHRI JANARDHANA POOJARY:
May I ask the hon. Minister and also
the Prime Minister whether they have
taken note of it seriously and whether
any steps have been taken, why the:
police did not go to the site of the
occurrence in time in order to pre-
vent it. Further, they Have given only
Re 50 a8 cbmipenfdtion to théze poor
people. May 1 know whethér the Gov-.
ernment is going to raise i to a huge:
amount? Further, may I know whe-
ther the Government is going to take
steps to seize these weapons, dange--
rous weapons, from the hand of these
landlords, whetber the Government is.
also going to hold this Superintendent
of Police and also the Deputy Com.
misgioner? In future, if gny such inci-
dent happens, will such officers be-
held personally responsible? What
sction is thé Government going to
take.

THE PRIME MINISTER (SHWI.
MORARJI DESAI): I wish the hon.
Meinber hed not ‘used this as 4 ocea.
slon to miké en attack o the Jatafa
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Government, but I can understand his
pain, I can understand the pain of all
veople when a dastardly action like
this is taken against whole village.
This was not against the Harijans
slone, but against the whole village.
‘there was indiseriminate looting, in-
discriminate use of violence. That is
quite despicable, I cannot wuse any
other word.

Ag soon as I learnt of it from the
papers, I got in touch with the State
Government, and they have arrested
some people. The landlord, under
whose direction this has been done,
previous landlord, not present land-
lord, is absconding. His properties are
~Jso being attached, and steps are
teing taken to see that he is arrested.
We are also taking steps to find out it
ihere was any laxity on the part of
the local -authorities, and particularly
when they went there on the 16th and
not on the 15th evening as soon as
they learnt of it because it is only 20
K. m. away. We are in touch with
the Government there, The culprits
wiil be prosecuted, whoever they are.

AN HON. MEMBER: What about
arms licences?

SHRI MORARJI DESAI: About lic-
ences, of course, if they are there,
they will be forfeited. But these are
all unlicensed arms that were used, 80
far ag the report goes, .

The District Magistrate and the SP
are camping at the village and they
are giving all protection; they have
aldo persuaded the people to come and
gtay there. All necessary steps will
be taken to see that they are properly
‘rehabilitated. ‘

SHRI'R. K- 'MHALGI (Thana): Slf,

The incident of atrocities on Harijans

in Bajitpur vjllage in Bihar is most

sad and shameful. The hon. Minister
would not provide us the information

in fall. .

Actually on November 15, the Bihar. -

village wag virtually nailed t0.the wall
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by as many as 400 armed goondas
hired by the ex-landlord. The women
were dishonoured. All the grain and
cattle were looted. When the police
visited the place, 24 hours after the in-
cident, some people suggested that the
police had been warned repeatedly
when there was an apprehension fol-
lowing the seizure by the landlord of
80 acres of land belonging to the
Harijans. This is not an isolated inci-
dent.

I shall give one concrete example
recently committed, that is, on 27th
October, 1978. About 2 Km. away from
the Bhuj city in Gujarat, a young
Harijan lady of 24 years age had been
put to pieces with a sword in broad
Jay light. It is a horrible incident. I
want to know whether this has been
inquired into and whether any action
ugainst the police officers has bee
taken, whether they have been sus-
dended or transferred.

In the present case also, it appears
inat the police have not discharged
their duties well. We utterly fail to
understand how the landlord is ab-
sconding and the police are unable to
srrest him, and also those 400 muscle-
men, that is, his army. I think, it is
a clear blpt on the efficiency of the
police.

Here, in this case, the guilty must
be given a deterrent punishment that
they deserve, not an imprisonment but
even public flogging, for their crimes.
1t ‘the existing law does.not permit, it
must be changed accordingly. I would
like to know what is the Government's
reaction to that. ’

A lot of such incidents generally
arise from -the land disputes. The
landless Harijans are always exploited
angd assaulted. That: is the experience.
May. I know when the land reforms in.
Hihar are -going to take a final form?.

Lasfly the ‘District Magistrate has. -
distributed only Rs. 50/ ter a family.
02. behalf of ghe Siale Government .
What is the Centrak Government doing .-
n tha matier?
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SHRI MORARJI DESAIL I have al-
ready said that all necessary steps
wiil be taken to rehabilitate them fully
and properly. Also, whatever help is
to he given by the Central Govern.
ment, will be given. Rs. 50/ were
given to a family on the first day.
Perhaps, they did not have the money.
That does not mean that that is the
only relief given. They are trying to
see that they are fully and properly
rehabilitated.

As regards the punishment of these
reonle, that will depend on the courts.
We will try to see that the cases are
properly, put up in the courts and
they are given the maximum punish-
ment. As I said, the arms will be
taken away, if they have any, and
they will be seized. In future, a pro-
per  watch will be kept on these
reaple,
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1248 hrs.
COMMITTEE ON SUBORDINATE 4
LEGISLATION
THIRTEENTH REPORT

TG wforda qewwwd ww (GgETAT) o
& wdrea fyar dudy afafa w1 degar
sfdRa geqa &7 g

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FIFTH REPORT

SHRI PABITRA  MOHAN PRA-
DHAN (Deogarh): I beg to present
the Twenty-{ifth Report of the Com-
mittee on Private Members' Bills and
Resolutions.

12.50 hrs.

STATEMENT RE. CALLING OFF OF
STRIKE BY PORT AND DOCK
WORKERS

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): Honourable Members
are ware that the unions of root and
dock workerg affiliated to All Ihdia
Port and Dock Workers Federation
(HMS) except the B.P.T. Employees'
Union restored to an indefinite strike
from the night of 15th November 1978
in Bombay Port. Similarly, affiliates of
this Federation in the ports of Madras,
Mormugao, Kandla, Calcutta, Paradi
and Visakhapatnam went on strike
from the mid-night of 16th Novem-
ber, 1878. They went on sirike in the
port of Cochin from the mid-night of
18-11-78, In.Madrag. one of the Unions



